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HOME DEPARTMENT
Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk, Mumbai 400 032,
dated 16th June, 2025.
NOTIFICATION
BHARATIVA NAGARIK SURAKSHA BNSS (MAINTENANCE OF RECORDS) MAHARASHTRA RULES, 2023.

No. Misc-0325/C.R.33/Special-09.— In exercise of the powers conferred by sub-section (1) of
section 64, sub-section (2) of section 176, sub-section (2) of section 179, sub-section (3) of section 193,
sub-section (1) of section 195, section 286, sub-section (2) of section 330, sub-section (2) of section
461, sub-section (2) of section 497 of the Bharatiya Nagarik Suraksha BNSS, 2023 (46 of 2023),
read with section 24 of the General Clauses Act, 1897 (10 of 1897) and in supersession of all earlier
notifications, rules, orders or instruments issued in this behalf, the Government of Maharashtra
hereby makes the following rules, namely:-

1. Short title and commencement.— (1) These rules may be called the Bharatiya Nagarik
Suraksha Sanhita (Maintenance of Records) Maharashtra Rules, 2025.

2. Definitions. -(1) In these rules, unless the context otherwise requires -
(a) “BNSS” means the Bharatiya Nagarik Suraksha Sanhita, 2023;
(b) “BNS” means the Bharatiya Nyaya Sanhita, 2023;
(c) “BSA” means the Bhartiya Sakshya Adhiniyam, 2023;

(d)*Court” means sub-section (5) of section 2 of BNS and clause (a) of sub-section 1 of section
2 of BSA;

(e) “Court of Session” means section 8 of BNSS;
(f) “Court of Judicial Magistrate” means section 9 of BNSS;

(g) “Documents” means sub-section (8) of section 2 of BNS and clause(d) of sub-section 1
of section 2 of BSA;

(h) “Form” means a Form appended to these rules;

(i) “Officer in charge of a police station” means clause (r) of sub-section (1) of section 2 of
BNSS;

(j) “property” means clause (a) and (b) of sub-section 1 of section 497 of BNSS;
(k) “Section” means a section of the BNSS, BNS, BSA.

(2) Words and expressions used but not defined in these rules shall have the same meanings as
are respectively assigned to them under the BNSS, BNS, BSA and General Clauses Act,1897.

3. The substance of information relating to the service of summons to be recorded under section
64(1) of the BNSS shall be record in a register in ‘Form-A’ by the police station.

4. The officer in charge of a police station shall record the reasons for not fully complying with
the information received under clauses (a) and (b) of sub-section (1) of section 176 of the BNSS in its
daily diary report. Such a report shall be included in the station diary. This report along with entries
made in station diary this regard shall be forwarded fortnightly to the Magistrate overseeing the
jurisdiction of the police station. In the cases falling under clause (b) of sub-section (1) of section 176
of the BNSS, the officer in charge as per sub-section (2) of section 176 of BNSS, shall immediately
without delay notify the informant of the reason for the same either through physical mode, or
through electronic mode like telephone, SMS, WhatsApp, e-mail etc.

5. Any police officer making an investigation, by order in writing, require the attendance
before himself of any person being within the limits of his own or any adjoining station who, from
the information given or otherwise, appears to be acquainted with the facts and circumstances of
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the case; and such person shall attend as so required is entitle to receive the reasonable expenses of
every person, attending under sub-section (1) of section 179 at any place other than his residence.
To receive such expenses under sub-section (2) of section 179, the Investigating officer should issue
a certificate for the same in format ‘Form- B’ and also maintain a register at his end in the format
‘Form-C’ for disbursement of allowances. These expenses include traveling expenses equal to ST
bus ticket or the fare of the railway general class ticket or in case any other mode of transportation
is taken by the person from their residence to the police station then he is entitled for equivalent
traveling expenses of either ST bus ticket or railway general class ticket whichever is less and the
daily allowance of Rs.200/- per day for food and other incidental expenses.

6. As soon as the investigation is completed, the officer in charge of the police station shall
forward the substance of information, including through electronic communication to a Magistrate
empowered to take cognizance of the offence on a police report. The substance of the report submitted
under sub-section (3) of section 193 of the BNSS shall be submitted in the form of ‘Form-D’. The
officer shall communicate the progress of the investigation either by way of using official e-mail (with
delivery acknowledgment receipt), SMS/WhatsApp (through official mobile), postal letter (preferably
Registered address), or through phone call log followed by SMS (through official mobile) provide the
action taken by him, to the person, if any, by whom the information relating to the commission of
the offence was first given.

7. Under sub-section (1) of section 195 BNSS, if any male person under the age of fifteen years or
above the age of sixty years or a woman or a mentally or physically disabled person or a person with
acute illness shall be required to attend at any place other than the place where such person resides
and if such person is willing to attend and answer at the police station under section 194, such person
may be permitted so to do, subject to condition that the Investigating officer shall obtain a written
consent from the concerned person in format ‘Form-E’. This consent letter shall be handed over to
the Investigating officer designated to physically inform the said person about the ongoing inquiry.

8. The substance of information under section 286 of BNSS, in every summary trial case, the
Magistrate shall enter the record of summery trial in ‘Form-F’.

9. The substance of information relating to the documents submitted under sub-section (1) of
section 330 of the BNSS before court either prosecution or accused, shall be listed under sub-section
(2) of section 330 of the BNSS in the format of ‘Form G’.

10. The warrant issued under clause (a) of sub-section (1) of section 461 of BNSS by the court
for recovery of fine from the offender, in case of the non-payment of fine as sentenced by the court,
shall be executed as laid down under section 72 to section 83 of BNSS provided that, no such warrant
shall be executed by the arrest or detention in prison of the offender.

11. In case of recovery of fine under clause (a) of sub-section (1) of section 461 of BNSS, the
Collector as prescribe under Maharashtra Land Revenue Code,1966 shall summarily determine any
claims made by any person other than the offender in respect of any property attached in execution
of such warrant.

12. The Court or the Magistrate shall, within a period of fourteen days from the production of the
property under sub-section (1) of section 497 of BNSS before it, prepare a statement of such property
containing its description in the format of ‘Form-H’. The Court or the Magistrate shall certify the
correctness of the inventory/ description so prepared under sub-section (2) of section 497 taken in
format ‘Form-H’. In case of photographs and/or videograph taken on mobile phone or any electronic
media, the Magistrate shall also certify the correctness of the same to be true. The cases governed
under any special statutes and/or rules, where the procedure and format has already been laid down
for release of property, in such a situation the ‘Form-H’ shall not be applicable to those cases. In case
of non-prescribed procedure and format for release of property under any special statute and/or rule
‘Form-H’ shall be applicable.

HAT=R-31-33R—3
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FORM -B
[see rule 5 (1)]
Certificate of Appearance and Allowance Disbursement
[See Section 179(2) of the Sanhita]
(To be recorded by Investigating Officer)

. Name of the Person Appeared: -

. Address :-

. Date(s) of Appearance :-

. Purpose of Appearance :-

. Mode of Transport used : - (Bus/Railway (General Compartment)/Any other mode)
. Ticket Submitted : Yes/No (If yes attached copy)

. Travel Allowances Amount Paid : -

Daily Allowance Paid (Rs.200 per day) :- Number of Days .

Total Amount Disbursed: Rs.

10. Acknowledgement by person Appeared :-

I hereby acknowledge that I hereby appeared at the above-mentioned police station on the date(s)
noted and have received the travel allowance and daily allowance as mentioned above.

Signature of the person Appeared:

Name :-

Date :

Certified by Investigating Officer: It is certified that the above-mentioned person appeared in
connection with investigation and the allowance has been disbursed as per the norms.

Name of the Investigation Officer : -

Rank and Buckle No : -

Signature : -

Date :-

of the Police Station

Seal

AT IR-3T-333—¥
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FORM-D
[see rule 6 (i1)]
Letter to Communicate Investigation Progress
[See section 193(3)(ii)(iii) the Sanhital
(To be recorded by Investigating Officer)
Date: [DD/MM/YYYY)
To.
[Name of Informant/First Informant/Victim]
[Address/E-mail/Mobile No.]
Subject: Intimation regarding investigation progress result-Case FIR No. [XXX/Year]

Sir/Madam,

This is to inform you that the investigation in FIR No. [XXX. Year] registered at [Police Station
Name) is currently [in progress/completed). As of now, the following stage has been reached in the case:

[Summary of action taken, such as arrest made, evidence collected, final report submitted,
charge sheet filed, etc.]

For further details or queries, you may contact to Investigating Officer:

IO Name -
Designation -

Contact Number -

(SHO Signature)

(SHO Name)

(Police Station Name)
(Official Mobile Number)
(Official e-mail id)

Seal of the Police Station

HAT =N-31-3R—%3H
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FORM-E
[see rule 6 (ii)]

Consent Application

See Section 195(1) the Sanhita

Name / =1q:

Age / DOB/aI/S=HIRG:

Gender / fof a7

Address / 9=T:

Contact No. / & TehshaT -

2. Protected Category (V) / & IfarasasT (V):

Below 15 yrs / ¢$ aST @relleledardl:

Above 50 yrs/€o TNt a{iclcdeFdr:

Woman/#glel :

Mentally Disabled / #I{dehal:

Physically Disabled / YRer feear a:

Acutely III / 37 #IBTEIR:

3. Inquiry Details / dierefeTad AT

Police Station / GYelId ST0T:

Officer in-Charge / THRT 31T8HRT:

Investigating Officer/ T UTH3TASHNRT:

BIENISINEERE

Case/FIR No. / 90T/ THTA3R AT -

4. Consent to Attend / 39TEIT TUIRT I HAT:

I voluntarily agree to appear at the police station as below. / # Gieli STUITd F T BT Ag0ATT
HEHAC & 3.

Date / &1 &

Time /d &

I declare that, this consent is free and without coercion. / & T HJHT HIUTATET TFATAATT T TS oF
el 3mme.

5. Signature / T

Signature/Thumb / EV/3T ITaT: P.T.O.



TERTSE IITE WU STHTEMRUT T TAR-37, T 2§, 2034 /SIS &, ITeh 23%9 R

Date / f&=17 &

Time /d &

6. Guardian (if applicable) 9Teleh (T3] HITH) :

Name / =1q: Relation Td :

Signature / 9T FORM Contact / & 9%

7. Officer Certification / Qe TAHATY THTTOTHIOT:

The person has informed about his Legal Rights. Despite having knowledge of the Legal Rights,
voluntary consent is given. / STFdlg T e, AfREFH HHASI a1 T3 d del srae RgFh
7 FATfRclT rAAEEET T TS o Ao 3.

Name & Rank /<19 9 Ug:

Signature / TgI:
Official Stamp / QTEHIT R Date / f&sT &
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